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economic prices in the market would
be provided with foodgraing in these
fair-price shops with these imported
foodgrains at less than cost price?

Shri C. Subramaniam: Yes, Sir, we
have a large number of fair-price
shops where we sell these things at
controlled prices and the prices here
are much lower than the market
prices.

Shri Ranga: By “market price” does
he mean “free market price” or is it
“ration shop price”? 1 am suggesting
that the prices should be lower than
the ration shop prices.

Shri C. Subramaniam: Sir, the con-
trolled prices at all the places are the
same. Wherever there are disabled
perfons who are umable to pay any-
thing, we give jt free.

Shri Bhagwat Jha Azad: May I know
whether Government’s attention has
been drawn to the fact that the initia-
tives were taken by topmost politi-
cians in the United States of America
to have a world aid consortium to
help India and also the initiative
taken by the UN. Secretary-General
in this regard; if so, may I know whe-
ther before taking these inltiatives
and highlighting, unnecessarily, our
food shortage, they sought the per-
mission of this Government to make
this world appeal?

Shri C. Subramaniam: Ag far as the
consortium is concerned, no doubt, it
was mooted in the United States of
Amcrica and other places but it was
never pursued and put through. As
regard. the world opinion and the
appeal by the United Nations Secre-
tary General and the Director General
of FAO, they had our permission.

Shri Basumatari: Just now the hon.
Minister replied to the question put
by the hon. Member, Shri R. S.
Pandey, that the Governments of
other countries have becn informed
that we are not suffering from any
famine. May I know whether the
appeal made to the embassies here by
the Minister and our going abroad
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with begging bowls to other countries
gave a fillip to the students in other
countries making collections in aid of
India?

Shri C. Subramaniam: I would like
the hon. Member to go through the
speech which I have made before the
ambassadors. As a matter of fact,
this very point was taken up. I refer-
red to the publication in the foreign
press that there are famine conditions
and there would be large-scale deaths,
and I said that there is absolutely no
basis for these things and this should
be stopped.
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Shri C. Subramaniam: Either there

is shortage or there is no shortage. If
there is no shortage, I do not see any
reason why there should be so much
of agitation. Therefore, when there
is known shortage due to the failure
of the monsoon, we have got to meet
it, and what we can do by way of free
gift is insignificant. For the rest we
pay cither in foreign exchange or in
our own currency.

Landless Agricultaral Labourers

+
*837. Shri S. C. Samanta:
Shri Subodh Hansda:
Shri P. C. Borooah:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Amd:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether any schemes have been
received from States and Union Terri-
tories for the settlement of landless
agricultural labourers; and

(b) if so, what they are and how
they have been dealt with?
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The Deputy Minister fn the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) Yes, Sir.

(b) A statement indicating the
names of the States and number of
. families to be settled together with
the estimated cost is laid on the Table
of the House. [Placed in Library, See
No. LT-8924/66]. All these schemes
have been approved by the Govern-
ment of India and are being imple-
mented by the State Governments as
a centrally sponsored scheme under
the Third Five Year Plan.

Shri §. C. Samanta: I find no men-
tion of West Bengal in the statement.
May I know the number of landless
agricultural families in West Bengal?
What is the reason why no scheme
has been sent by that Government?

Shri Shyam Dhar Misra: As a
matter of fact, West Bengal settled
landless agricultural families in about
42,000 acres in the First and Second
Plan. In the Third Plan they said
they have mo land for settling land-
less agricultural labour because they
have to settle the refugees. They also
wanted forests to be put in. There-

fore, they are still surveying. It is
not final.
Shri S. C. Samanta: May I know

whether the surplus land vesting in
State Governments because of land
reform schemes in the States is in-
cluded in this?

Shri Shyam Dhar Misra: That is not
included in this. But I may add that
in the First and Second Plans the
State Governments have settled agri-
cultural labour on about 95 lakhs
acres.

Shri Bhagwat Jha Azad: The state-
ment covers 3,31,000 families. Accord-
ing to the latest assessment What is
the number of landless agricultural
families? What percentage of them
are going to be rehabilitated by these
schemes and what percentage will still
be left without any help from the
Government?
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Shri Shyam Dhar Misra: The hon.
Member must be knowing that the
percentage of landless labour in the
country is about 18 per cent of the
agriculturists. That comes to about
1.60 crores of families. Therefore,
obviously 3,31,000 is a very small
number. But, besides this, there is a
general programme of the States to
settle landless labour. That pro-
gramme is going on.

Shri Basappa: In this Centrally-
sponsored scheme under the Third
Five Year Plan only 550 families are
going to be settled in Mysore whereas
the number is 11,000 in Kerala, 18,000
in Madhya Pradesh, 52,500 in Punjab
and 75,000 in Bihar. Why is this step-
motherly treatment meted out to
Mysore? What are the reasons efor
settling only 550 familics in Mysore?
Am I to take it that there are only
550 families to be settled there”

Shri Shyam Dbar Misra: This ;s a
Centrally-sponsored scheme but not a
Centrally-directed scheme in the scnse
that we have not allotted the number
for each State. The number has been
fixed at the request of the State Gov-
ernment, depending upon the physical
availability of land.

Shri Basappa: I want to know
where the mistake has becn commit-
ted.

Mr. Speaker: He admits that there
is a mistake. He can detect it.

Shri Basappa: Have they asccrtain-
ed the reason for a smaller number
of families being settled in Mysore?

Mr. Speaker: Shri Indrajit duptu.

Shri Indrajit Gupta: 1 want to
know whether in the case of those
States, such as for example Andhra
Pradesh, where it ig known, it is a
known fact, that large quantities of
wasteland are  available, what are
known as banjar land, has the Cen-
tral Government, while giving ap-
proval to these Centrally-sponsored
schemes, at any stage consulted the
State Governments ax to why only
this limited number of families were
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to be settled in spite of there being
so much wasteland available? Since
these are plans for the Third Plan
and we are at the end of the Third
Plan, have they bothered to find out
actually how far these plans have
been jmplemented?

Shri Shyam Dhar Misra: I will give
the split-up which will give the ans-
wer to the question. Andhra Pradesh
has already allotted 7.57 lakh acres
in the First and Second Plan periods
and in the Third Plan, besides this

Centrally-sponsore scheme, they
have allotted 9.77 lakh acres. This
scheme is a Centrally sponsored

scheme in the sense that certain ex-
penses are beyond the Plan ceiling,
certain incentives are given. Those
schemes that I have mentioned of 7.57
lakh acres and 9.77 lakh acres are
under the normal scheme of the State

Government. That is the normal
pattern.

Shri Indrajit Gupta: How far has
it been implemented? The second

part of the question has not been ans-
wered. This was at the beginning of
the Third Plan. We are now at the
end of the Third Plan. This was what
was intended to be done. Do they
know how much has actually been
carried out?

Shri Shyam Dhar Misra: For 2,653
families to be settled under this
scheme, what I call the Centrally
sponsored scheme, expenses were to
be of the order of Rs. 117 lakhs and
the area was 11,577 acres. This
scheme was accepted only two years
u#go and it was not taken up in the
veginuing of the Third Plan; that
means, only within these two years
there has been implementation of this
scheme and, therefore, there has been
slow progress on this, Whatever has
not been taken up uptill now and
has not been implemented will spill
over to the Fourth Plan.

Shri Ranga: Is it not a fact that the
Government of India as well as the
State Governments have stopped all
pro.eedings in distributing Govern-
ment wastclands among agricultural
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workers on some pretext or the other,
more especially the emergency, and
have they informed the State Govern-

ments that they would be free to dis-

tribute these lands again among agri-

cultural workers? Following upon
this, is it also not a fact that the agri-

cultural workers, even though they
ask for these lands to be allotted

among themselves, are not being allot-

ted these }Jands on the plea that Gov-

ernment have got some schemes for

co-operative farming and, therefore,

they are not prepared to allot them?

What are the facts?

Shri Shyam Dhar Misra: As regards
the point of co-operative farming,
that is a limited programme, as the
Minister just now said, a voluntary
programme. In the country as a
whole we have only about 5,000 co-
operative farms under our scheme and
the area is hardly 5 lakh acres or
6 lakh acres. Therefore there is no
conflict of this with the other. As
regards the allotment of land to agri-
cultural labour, I have given the
figure. It is a big programme and it
is related to the shortage of money,
but we cannot say that due to the
emergency there has been no allot-
ment. As a matter of fact, the figures
that I gave were for the last two
years and I stated that implementa-
tion sunder the Centrally sponsored
scheme has been more so during the
last two years. This was the period
of the emergency. Therefore we are
giving all the stress on this pro-
gramme.
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Shrimati Jyotsna Chanda: How
many landless families have been
scitled in Assam during the Third
Plan and is Governmont aware that
so much waste land is available for
scttlement of these landless families?

Shri Shyam Dhar Misra: In the
statement itself. under the scheme,
the number of families is given as
5.800 and the money allotted is Rs. 101
lakhs. How niany are settled is not
with me just now.
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Shri Balakrishan: In view of the
fact that the wages of agricultural
workers are very muoch lower than
those of any other labourers, apart
from the scheme of land settlement,
may I know whether Government fis
contemplating any other welfare
scheme which can be of help to the
agricultural workers in raising their
wages?

Shri Shyam Dhar Misra: It is a very
vast question. But I can say in a few
werds that there are schemes for
weakers sections like Harijans in the
sense of organising poultry; dairy and
fisheries and there is the rural works
programme and also the scarcity area
programme as just mentioned by the
hon, Minister. These do help agri-
culturists, landless workers and Hari-
jans in raising their wages.

Crushing of Sugarcane

+
*838. Shri Vishwa Nath Pandey:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meoena:

Will the Minister of Food, Agricul-
ture, C ity Develop and
Cooperation be pleased to state:

(a) the latest position with rcgard
to crushing of sugarcanme in various
States;

Dev

(b) whether all the standing sugar-
cane would be crushed by the mills
or otherwise in all States; and

(¢) if so, the details thereof?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): (a) A statement is laid on
the Table of the Sabha. ( Placed in
Library. See No. LT-5825/66].

(b) and (c). It is expected that all
sugarcane available to sugar factories
will be crushed by them before they
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close crushing operations for 1965-66
season.
Y famwATa kg : FT HaT AR

g aEd fs i % T o
IHT 9T AT AT F M AT AL
Lo A

Shri Shinde: It is very difficult to
give the exact acreage figure because
we do not get these figureg from the
States. But I may say for the infor-
mation of the hon. Member that this
year's planting has been to the tune of
64 lakh acres and out of that 25 per
cent is utilised by the sugar factories
for manufacturing sugar.
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Shri Shinde: This year. the sugar
industry is having the maximum
crushing possible. We made enquir-
ieg from the various State Govern-
ments and all the State Govern-
ment have informed us that all the
cane that would be available to sugar
factories will be crushed during this
season. But in regard to the indivi-
dual complaint{ as mentioned by the
hon. Member, 1 have no information.
If he writes to me, 1 will make en-
quiries and find out the position.

Shri Sonavane: May [ know what
steps Government are contemplating
to take for going to the rescue of
these sugar mills for payments to be
made to agriculturists who are not
still paid due price of sugarcane on
account of the non-availability of
funds at their disposal and the stocks
are increasing at the godowns of
sugarcane crushers?





